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CHHATTISGARH ADHINIYAM
No. 22 of 1973

THE CHHATTISGARH VISHWAVIDYALAYA
ADHINIYAM, 1973

[Received the assent of the Governor on the 20th April 1973 assent
first published in the “Madhya Pradesh Gazette” (Extraordinary)
dated the 23rd April, 1973]

An Act to consolidate and amend the law relating to Universities
and to make better provision for the organisation and
administration of Universities in Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legislature in the Twentyfourth year of the Republic
of India as follows :
CHAPTER - I : PRELIMINARY

I. (1) This Act may be called the Chhattisgarh Vishwavidyalaya short title. extent
Adhiniyam, 1973, and commencement.

(2) Tt extends to the whole of Chhattisgarh.

(3) It shall come into force on such date as the State Government
may, by notification, appoint.

2. As from the date appointed under sub-section (3) of section 1, Repeal and Saving
(hereinafter in this section and section 3 referred to as the appointed
date) the following consequences shall ensue, namely :

(i) The enactments mentioned in the First Schedule shall stand
repealed (hereinafter in this section and section 3 referred to as
the repealed enactment);

(i)  The University established under the repealed enactments shall
be the Universities established under the Act and shall be known
by the names of the respective Universities with head-quarters
at places and territorial jurisdiction over the areas as speciffied
in the Second Schedule;

(i)  All the assets and liabillities of the respective Universities referred
to in clause (i) shall vest in the respective Universities deemed
to be established in their place under this Act.

Wh




(v)

v)

(V)

(vir)

All suits or other legal proceedings instituted by or against the
respective Universities under the repealed enactments may be
continued by or against the respective Universities deemed to bg
established in their place under this Act.

all appointments made, notifications and orders issued, degrees,
diplomas or certificates conferred or issued, privileges granted
or other things done under the repealed enactments and in force
immediately before the date aforesaid shall, be deemed to have
been respectively made, issued, conferred granted or done under
this Act.

all Statutes, Ordinances and Regulations made by various
authorities of the respective Universities under the repealed
enactments and in force immediately before the date aforesaid
shall .in so far as they are not inconsistent with the provisions
of this Act, be deemed to be Statutes, Ordinances and
Regulations made by the appropriate authorities of the respective
Universitites under the relevant provisions of this Act;

Provided that the Statutes and Ordinances deemed to be so shall
cease to be in force on expiry of a period of one year from the
appointed date or on the date of coming into force of the first
Statutes, Ordinances, as the case may be, drawn up under
section 34 whichever is earlier. .

all records and papers belonging to the Universities refered to
in clause (ii) shall vest in the respective Universities deemed to
established in their place under this Act.

3 Notwithstanding anything contained in this Act :

@

The Kulapati in office immediately before the appointed date shall
continue in office for the term prescribed under the respective
repealed enactments; '

Provided that such Kulapati as has attained the age of sixty-four
years on or before the appointed date shall continue in office for
such period as the Kuladhipati may, by order, specify but such
period shall not exceed the remainder of his term under the
repealed enactment.

(2)

Transitory Provision




(i)  Authorities, committees or bodies of the respective Universities
constituted under the repealed enactment shall continue to
function till such time as they are reconsituted in accordance with
the provision of this Act, but such period shall not exceed one
year from the date aforesaid;

() Life members, of any such authorities, shall cease to be so
on the expiration of the period specified in clause (11) above,
unless continued to be so in accordance with the provisions
of this Act.

i 4. Inthis Act, unless the context otherwise requires : Definitions
(1)  ‘Board of Studies’ means the Board of Studies of the University;

()  ‘Scheduled Tribes’ means the Scheduled Tribes specified in
relation to this State under Article 342 of the Constitution of
India;

(i) ‘Scheduled Castes’ means the Scheduled Castes specified in

relation to this State under Article 341 of the Constitution of
India; '

*(iii-a) Deleted.

(iv) ‘Employee’ means any person appointed by the University and
includes teachers and other staff of the University;

(v) ‘Executive Council’ means the Executive Council of the
University; '

(V) ‘Kulapati’ means the Kulapati of the University,
(vii) ‘Kuladhipati’ means the Kuladhipati of the University;

(vil) ‘Hall’ means a unit of residence or of corporate life for the
students of the University, College or Institution provided,
maintained or recognised by the university;

(ix) *Statutes’, ‘Ordinances’ and ‘Regulations’ means the Statues,
Ordinances and Regulations of the University as the case may
be, in force for the time being;

(x) ‘Principal’ means the Head of a College and includes, when there
is no Principal, the person for the time being duly appointed to
act as Principal;
*Deleted vide the M.P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1984 (No. 19 of 1994)
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(xi) ‘School of Studies’ means an institution maintained by the
University as place for higher learning and research;

(xii) ‘College’ means an institution maintained by, or admitted to the
privileges of the University by orunder the provisions of this Act;

(xiii) ‘Head of College Department’ means the head of any
department of a college;

(xiv) ‘Registered graduate’ means a graduate registered or deemed
to be registered under the provisions of this Act.

(xv) ‘Academic Council’ means the Academic Council of the
University;

(xvi) ‘Department’ means a Department of Studies and includes a
Centre of Studies;

*(xvi))  ‘University’ means :

(a) the University deemed to be established under this Act and
specified in part 1 of the Second Schedule; and

(b) the University which may be established after the commence-
ment of this Act and specified in part II of the Second
Schedule.

(xviii) ‘University Grants Commission” means the Commission estab-
lished under the University Grants Commission Act, 1956 (No.
3 of 1956).

(xix) ‘Head of University Department’ means the head of the Teaching
Department maintained by the University imparting instructions
to the students of the University and includes the Director or
Principal of any institute or college maintained by the University
for the promotion of research or for imparting instructions to the
students of the University;

(xx) ‘Teachers of the University’ means Professors, Readers,
Lecturers and such other persons as may be appointed for
imparting instructions or conducting research, with the approval
of the Academic Council in the University or any College or
Institution maintained or recognised by the University,

Vide the M.P. vishwavidyalaya (Sanshodhan) Adhiniyam, 1983 (No. 23 of 1983).
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(xx1) ‘Person connected with a University or a College’ means an
employee of the University-or a College, or a member of any
authority or body of the University or of the management of the
College:;

(xxii) ‘Autonomous College’ means an educational institution declared
as autonomous college by the Executive Council in accordance
with the provisions of this Act;

(xxiii) ‘Faculty” means Faculty of the University;,

(xxv) *Affiliated College’ means an institution admited to the privileges
of the University in accordance with the provisions of this Act
and the Statutes;

(xxv) ‘Court” means the Court of the University;

(xxvi) ‘Co-ordination Committee” means the Co-ordination Committee
constituted under section 34.

L4

CHAPTER - I1 : THE UNIVERSITY

5. (1) TheKuladhipati and Kulapati of each University specified in Part  ncorporation of
I of the Second Schedule and the members of the Court, of the University
Executive Council and of the Academic Council thereof shall
constitute a University and the University so constituted shall be
body corporate by the name of respective University specified
in Part | of the Second Schedule.

“(1-a) The Kuladhipati, the first Kulpati, and the first members
of the court of the Executive Council and of the Academic
Council of each University established after the commencement
of this Act, and specified in Part I of the Second Schedule and
all persons who may hereafter become such officers or members
thereof are, so long as they continue to hold such office or
membership, will hereby, be deemed to have constituted a body
corporate by the name of the respective University speciffied in
part 11 of the Second Schedule.”

The M.P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1983. (No. 23 of 1983)
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(4)

The University shall have perpetual succession and a common
seal and shall sue and be sued by the said name

Subject to the provisions of this Act, the University shall be
competent to acquire and hold property, both movable and
immovable to lease, sell or otherwise transfer any movable or
immovable property which may have become vested in, or may
have been acquired by it for the purpose of the University and
to contract and do all other things necessary for thé purposes
of this Act. : '

The headquarters of the University shall the located at the plate
specified in the Second Schedule. '

6. Subject to the provisions to this Act, the University shall have the
following powers namely :

(1)

(4)

(5)

To provide for instruction in such branches of learning as the
University may, from time to time determine and to-make
provision for research and for the advancement and dissemina-
tion of knowledge;

To provide instruction including of correspondence and such
other courses to such persons as are not members of ‘the
University, as it may determine,

* “provided that the University shall not provide instruction
through correspondence save with the previous sanction of the
State government.

To organise University labaratories, libraries, museumsand other
equipment for teaching and research, -

To establish, Maintain and manage colleges, teaching depart-
ments. School of studies, centres of studies and halls;

(a) To institute Professorships, Readerships, Lecturerships and
any other academic or teaching posts required by the
University and to appoint persons to such posts in
accordance with provisions of this Act;

Powers of Universily

The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1974 (No. 17 of 1974
and No. 19 of 1994).

(6)




(6)
(7)

(8)
)

(10)

(b) To appoint persons working in any other University or
organisation as teachers of the University for a specified
period,

to recognise teachers as qualified to give instructions in colleges;

To recognise person eminent in any subjects to guide research
in that subject;

To lay down the courses of instructions for various examinations;

To institute degrees, diplomas, certificates and other academic
distinctions;

To grant subject to such conditions as the University may
determine, diplomas or certificates and confer degrees and other

academic distinctions on the basis of examination, evaluation or-
any other method of'testing;

provided that no person shall be admitted to an examination
leading to any degree of the University, unless such person, if he
has offered a subject for such examination for which a course
of practical work is prescribed, has completed such work in a

" University Teaching Department or a School of Studies or a

College and produces a certificate of such complection from the
Head of the Teaching Department or School or the Principal of
the College : )

Provided that no person shall be admitted to :

(1) any examination in the Faculty of Science other than that
leading to a degree of Bachelor of Science or a degree of
+  Master of Science in Mathematics;

(i) Any examination in the Faculties other than the Faculty of
Arts, the Faculty of Social Science and the faculty of
Commerce.

Unless he has pursued a course of studies in a University
Teaching Deparment, a School of Studies or a College;

Provided further that the State Government may by
notification, permit the admission of women candidates to an
examination leading to a Bachelor’s degree in the faculty of

(7)




(11)

(15)

(16)

(7

(18)

(19)

(20)

Law without pursuing a course of studies in a University
teaching department, School of Studies or a College.

To confer degrees and other academic distinctions on persons
who have carried on research under conditions laid down in the
Ordinances;

To withdraw degree; diplomas certificates and other academic
distinctions for good and sufficient reasons,

To confer honorary degrees or other academic distinctions on
approved persons in the manner prescribed in the Statutes;

To provide such lectures and instructions for and to grant such
diplomas and certificates to persons who are not enrolled as
students of the University, as the University may determine;

To admit to its privileges colleges not maintained by the University
to withdraw all or any of these privileges and to take over the
management of colleges in the manner and under conditions
prescribed by the Statutes or the Ordinances;

To declare a Teaching Department of the University, School of
Studies or College as autonomous college :

provided that the extent of the autonomy ‘which such
Teaching Department of the University, School of Studies or a
college may have and the matters, in relation to which it may
exercise such automomy, shall be such as may be prescribed by
the Statutes,

To conduct, co-ordinate, regulate and control teaching and
research work in.the colleges and the institutions recognised by
the University.

To recognise halls not maintained by the University and withdraw
any such recognition in the manner prescribed in the statutes and
the Ordinances;

To inspect colleges and recognised institutions and to take
measures to ensure that proper standards of instructions, teaching
and training are maintained in them;

To promote with special care the educational interest of the
(8)




(21)

(22)

(23)

(24)

(28)

(29)

weaker sections of the people and in particular of the Scheduled
Castes and the Scheduled_Tribes;

To provide to the teachers and alumni of the University facilities
of refresher and vacation courses:

To co-operate and collaborate with other Universities and
authorities in such manner and for such purposes as the university
may determine,

To take by itself or in co-operation with other Universities or the
State Government or the Union Government special measures
for the promotion and the development of the study of Hindi;

To make provision for :

(a) Extramural teaching and extension service;
(b) Correspondence course;

(c) Physical training;

(d) Sports and athletic activities;,

(e) Social Services Sechemes;

(f) National Cadet Corps;

() Students Union;

To provide for training for competitive examinations for service
under the Union or the State Government and such other training
as may contribute to national development;

To institute and manage :

(a) Information Bureau,
(b) Employment Bureau; and
(¢) Printing and publication Department and Translation Bureau;

To supervise and control the residence, conduct and discipline
of students of the University and to make arrangements of
promoting their health and general welfare;

To demand and receive payment of such fees and other charges
as may be prescribed by the Ordinances;

To prescribe and control the fees and other charges which may
be received or recovered by colleges;

(9




(30)

(31)

(32)

(33)

(34)

(33)

(36)

(37)

(38)

(M

To create administrative, ministerial and other necessary posts to
make appointments thereto;

To excercise control over the salaried officers, teachers and other
employees of the University in accordance with the Statutes and

the Ordinances,

To hold and manage trusts and endowments and to institute and
awan;l fellowships, scholarships, exhibitions, bursaries, medals
and other awards:

To receive donations and grants and to invest funds In
accordance with the provisions of this Act;

With the prior approval of the State Government t0 borrow on
the security of University property money for the purposes of the
University, '

To determine standards for admission into the University, which
may include examination, evaluation or any other method of
testing;

To make special arrangements in respect of women students as
the University may consider desirable;

To make arrangements for promoting the health and general
welfare of the employees;

To do all such acts and things whether incidental to the powers
aforesaid or not, as may be requisite in order t0 further the
objects of the University.

Save as otherwise provided in this Act, the powers conferred
on the University by of under this Act shall not extend beyond
the limits of the torritorial jurisdiction specified in the Second
Schedule from time to time;

Provided that the State Government may authorise the University
to associate or to admit to any of its privileges colleges situated
within the state outside the aforesaid limits in accordance with
the provisions of this Act and the Statutes made thereunder.

(1

Territorial
Jurisdiction




Oprovided further that where the University provides for
instruction through correspondence nothing contained in this
section shall be construed to debar the University from admitting
to such course of instructions students residing outside the
aforesaid limits. .

Provided also that for imparting Oriental Sanskrit education any
Sanskrit College imparting Oriental Sanskrit education in
Madhya Pradesh shall be affiliated either to Pt. Ravishankar
Shukla University, Raipur or any other University which the State
Government may notify.

(2) Notwithstanding anything contained in any other law for the time
being in force, no college or educational institution situated within
the territorial limits of any University shall he associated in any
way with or be admitted to any privileges of any other University
incorporated by law in India and any such privilege granted by '
any such other University to any educational institution within
these limits prior to the date of the establishment of the University
shall be deemed to be withdrawn on such establishment.

)(2-a) Omitted.
)(2-b) Omitted.
®)(2-c) Omitted.
)(2-d) Omitted.

Nothing contained in this section shall apply in the case of
colleges or other educational institutions :

(a) Imparting instruction exclusively in agriculture and allied
sciences and admitted or deemed to be admitted to the
privileges of the, India Gandhi Krishi Vishwavidyalaya Act,
1987; and

* (b) Imparting instruction exclusively in Music and Fine Arts or
either of them and admitted or deemed to be amitted to the
privileges of the Indira Kala Sangit Vishwavidyalaya Act,
1956 (XIX of 1956),

(1) Vide the M.P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1974 (No. 17 of 1974).
(2) Vide the M.P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1994 (No. 19 of 1994).
(1




10.

The University shall not discriminate against any citizen of India on

grounds of religion, race, caste, sex, place of birth, political or other

opinion or any one of themin the exercise of powers or performance
of functions conferred or imposed upon it by or under this Act.

All recognised teaching in the University course, the authorities
responsible for organising such teaching and courses and curriculum
shall be such as may be prescribed by Statutes, Ordinances or
Regulations, as the case may be.

(M

(2)

The Kuladhipati may, on his own motion, and shall on a request
made by the State Government cause an inspection to be made
by such person or persons as he may direct, of the University,
its buildings, laboratories, museums, workshops and equipment
and of any College or Institution maintained by the University or
admitted to its privileges, and also of the Examinations, teaching
and other work conducted or done by the University and cause
an inquiry to be made in like manner in respect of any matter
connected with the administration or finances of the University,
Colleges or Institutions.

The Kuladhipati shall in every case, give notice of his intention
to cause an inspection or inquiry to be made;

Prohibition ol
diserimination i all
matters connected
with umiversity

Teaching n
University

Inspections  in
University and
College

(a) To the University, if such inspection or inquiry is to be made -

in respect of the University, College or Institution maintained
by it;

(b) To the management of the college or institution if the
inspection or inquiry is to be made in respect of a college
or institution admitted to the Privileges of the University and
the University or management, as the case may be, shall be
entitled to appoint a representative who shall have the right

"to be present and be heard at such inspection or inquiry;

Such person shall report to the Kuladhipati the result of such
inspection of inquiry and the Kuladhipati shall communicate
through the Kulapati to Executive Council or the said manage-
ment as the case may be, his views with reference to the result
of such inspection or inquiry and shall after ascertaining the
opinion of the Executive Council or the management thereon

(12)




advise the University or the management upon the action to be
taken,

Provided that where an inspection or inquiry is caused on a
request from the State Government, the Kuladhipati shall take
action under this sub-section in consultation with the State
Government.

(4) The Executive Council or the management as the case may be
shall communicate through the Kulapati to the Kuladhipati such
action, if any, as it has taken or may propose to take upon the
result of such inspection or inquiry and such report shall be
submitted within such time as the Kuladhipati may direct.

(5) Where the Executive Council or the management does not, within
a reasonable time, take action to satisfaction of the Kuladhipati,
the Kuladhipati may after considering any explanation furnished
or representation made by the Executive Council or the
management, issue in consultation with the State Government,
such directions as he may think fit and the Executive Council or
management as the case may be shall comply therewith.

: H. PTER - 11 : OFFICERS OF THE UNIVERSITY

I't pllowing shall be the officers of the University namely, Officers of

University

. Deans of the Faculties

1e Registrar

of Students Welfare' and

deﬂ]irdd by the Statutes to be officers of the University.

|2 (1) The Governor of Chhattisgarh shall be the Kuladhipati of the  Kuladhipati and his
University. powers.

(2) T\he Kuladhipati shall, by virtue of his office, be the Head of the

|. The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhlmyam, 1983 (No. 23 of 1983).
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University and the President of the Court and shall, when present
preside at meetings of the court and at any convocation of the
University.

(3) The Kuladhipati may :

(a) Call for any papers or information relating to the affairs of
the University; and

(b)For reasons to be recorded, refer any matter except a matter
falling under Section 55 for reconsideration to any officer or
authority of the University that has previously considered
such matter.

(4) The Kuladhipati may, by an order in writing, annul :

(a) Any proceedings of any officer, authority, Committee or '
body of the University, constituted by or under this Act,
which is not in conformity with this Act, the Statutes,
Ordinances or the Regulations, or

" (b) Any proceedings of any authority, Committee or other body

" which has been referred to him by the Kulapati under sub-
section (7) of section 15, if he is satisfied that such
proceedings are prejudicial to the interests of the University,

Provided that before making such order he shall call upon the
officer, authority, committee or body concerned to show cause
why such an order should not be made and if any cause is shown
within the time specified by him in this behalf he shall consider
the same.

. %(4-1)  Where the Kuladhipati passes an order annulling the
proceedings under sub-section(4), he may make such subse-
quent order in relation thereto in conformity with this Act, ruls,
Statutes, Ordinances or Regulations, as he may deem fit in the
interest of the University and the order so made shall be final.

(5) Every proposal to confer an honorary degree shall be subject
: to the confirmation of the Kuladhipati.

Vide the M.P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1980 (No. 19 of 1980) and
the M P. Vishwavidyalaya (Sanshodhan) Adhiniyam 1994 (No. 19 of 1994).
The M .P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1991 (No. 23 of 1991).
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(0)  The Kuladhipati shall exercise such powers as may be conferred
on him by or under this Act.

I3 (1) The Kulapati shall be appointed by the Kuladhipati from a panel  Appointement of
of not less than three persons recommended by the committee Kulapati
constituted under sub-section (2) or sub-section (6) :

Provided that if the person or persons approved by the
Kuladhipati out ofthose recommended by the committee are not
willing to accept the appointment, the Kuladhipati may call for
fresh recommendations from such committee :

'Provided also that the first Kulapati of each University specified
in part II of the second schedule shall be appointed by the
Kuladhipati after consultation with the State Government.

(2) The Kuladhipati shall appoint a committee consisting of the
following persons, namely :

(i) One person elected by the Executive Council;

!(il) One Person nominated by the Chairman of the University
. 5 Grants Commission;

bﬁi) One person nominated by the Kuladhipati.

The Kuladhipati shall appoint one of the three persons to be
the Chairman of the Committee.

Culapati, call upon the Executive Council and Chairman of the
v versity Grant Commission to choose their nominees and if any
§Oth of them fail to do so within one month of the receipt of
ladhipati’s communication in this regard, the Kuladhipati
further nominate any one or both the persons, as the case

| Wﬁﬂ ,

(4) No pmon who is connected with the University or any college
shall be elected or nominated on the committee under sub-section
(2).

(1) The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1991 (No. 23 of 1983 ).
(2) The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1991 (No. 06 of 1997).
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The committee shall submit the panel within six weeks from the

date of its constitution of such further time not exceeding four -

weeks as may be extended by the Kuladhipati.

I for any reasons the committee constituted under sub-section
(2) fails to submit the panel within the period specified in sub-
section (5), the Kuladhipati shall constitute another committee
consisting of three persons, not-connected with the University or
any college one of whom shall be designated as the Chairman.
The committee SO constituted shall submit a panel of three
persons within a period of siX weeks or such shorter period as
may be speciﬁed, from the date of its constitution.

1fthe committee constituted under sub-section (6) fails to submit
the panel within the period specified therein the Kuladhipati may
appoint any person whom he deems fit, to be the Kulapati.

The Kulapati shall be a whole-time salaried officer of the
University and his emolumnets and other terms and conditions
of service shall be presecribed by the Statutes.

The Kulapti shall hold office for a term of four years and shall
not be eligible for appointment for more than two terms:

Provided that notwithstanding the expiry of his term he shall
continue to hold office until his successor is appointed and enters
upon his office but this period shall not in any case exceed sid
months.

(2-a) The perosn holding office of the Kulapati in any University

@)

immediately before the commencement of the Madhya Pradesh
Vishwavidyalaya (Sanshodhan) Adhiniyam, 1988 shall continue
1o hold his office ill the expiry of his term of office notwithstanding
anything contained in the first proviso to sub-section (2)-

*qﬁaﬁaﬂﬂﬁfﬁﬁiﬁamﬁﬁssa&ﬁmt{ﬁmaﬁ
o o7 O O § JERE B S |
If at any time upon representation made or otherwise and after

making such enquiries as may be deemed necessary, it appears
to the Kuladhipati that the Kulapati :

Emoluments and
Conditions of service
of Kulapati terms of
office of and
yacaney in the oflice
of Kulapati.

5 et
*Vide Chhattisgarh Vishwavidyalaya (Sanshodhan) Adhiniyam 2000 (No. 09 of 2002).
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(1) has made default in performing any duty imposed on him by
or under this Act, or

(1) has acted in a manner prejudicial to the interests of the
| University; or

(iii) is incapable of managing the affairs of the University the
Kuladhipati may, notwithstanding the fact that the terms of
office of the Kulapati has not expired, by an order in writing
starting the reasons therein, require the Kulapati to relinquish
his office as from such date as may be specified in the order.

8 . (4) No order under sub-section (3) shall be passed unless the
particulars of the grounds on which such action is proposed to

* be taken are communicated to the Kulapati and he is given a

reasonable opportunity of showing cause against the proposed

order.

. (5) As from the date specified in the order under sub-section (3),
the Kulapati shall be deemed to have relinquished the office and
the office of the Kulapati shall fall vacant.

In the event of the occurance of any vacancy including a
temporary vacancy in the office of the Kulapati by reason of his
 death, resignation, leave, illness or therwise, the Rector and if no
‘Rector has been appointed or if the Rector is not available, the-
Dean of any faculty or the Senior most Professor of University
paching department nominated by the Kuladhipati for that
5 purpose shall act as the Kulapati until the date on which the
- Kulapati appointed under sub-section (1) or sub-section (7) of
ion 13 enters or re-enters as the case may be upon his office:

_-Ided that the arrangment contémplated in this sub section
| not continue for a period of more than six months.

e Ku Ilpati shall be the principal administrative and Academic
r of the University and shall in the absence of the
Klil pltl preside at the meeting of the court. He shall be an
ox-oﬁcio member and Chairman of the Executive Council and
of the Academic Council, Member of the Court, and Chairman

Powers and dutics of
Kulapati

*The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1994, (No. 19 of 1994),
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of the Executive Council and Chairman of such other authorities,
committees and bodies of the University of whichheisa member.
He shall be entitled to be present and to speak at any meeting
of any authority, committee or other body of the University but
shall not be entitled to vote thereat unless he is a member of the
authority, committee or body concerned. *

(2) ltshall be the duty of the Kulapati to ensure that this Act, the
Statutes, the Ordinances and the Regulations are faithfully
observed and he shall have all powers necessary for this purpose.

(3) The Kulapati shall have the power to convene meetings of the
court, the Executive Council, the Academic Council and of such
other athorities, Committees and bodies of the University of

which he is the Chairman. He may delegate this power to any
other officer of the University.

(4) Ifinthe opinion of the Kulapati any emergency has arisen which
requires ;mmediate action t0 be taken, the Kulapati shall take
such actions as he deems necessary and shall at the earliest

opportunity thereafter report his action to such officer, authority.
committee or other body as would have inthe ordinary course
dealt with the matter .

Provided that the action taken by the Kulapati shall not commit
the University toany recurring expenditure for a period of more
than three months

Provided futher that where any such action taken by the Kulapati
affects any person in the service of the University such person
shall be entitled to prefer, within thirty days from thedateon which
such action is communicated to him, an appeal to the Excutive
Council.

*Provided also that this power shall not extend to matters
regarding amendment in the Ordinances, Statutes, Regulations of
any matter relating t0 disciplinery action or appointments.

(5) On receipt of a report under sub-section (4) of the authority
Committee OF body concerned does not approve the action

PRV

*The M.P. Vishwavidyalaya (Sanshodhan) Adhiniyam, 1991. (No. 23 of 1991).
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taken by the Kulapati it shall refer the matter to the Kuladhipati
whose decision thereon shall be final.

(6) The action taken by the Kulapati under sub-section (4) shall be
" deemed to be action by the appropriate authority until it is set
aside by the Kuladhipati on a reference made under sub-section
(5) or is set aside by the Executive council on an appeal untder

the second proviso to sub-section (4).

(7) Ifinthe opinion of the Kulpati, any proceeding of any: authority.
committee or other body ofthe university is likely to be prejudicial
to the interests of the University, he shall record his reasons and
refer the matter to the Kuladhipati and so inform the authority,
committee or otherbody concerned whereupon the decision
concerned shall not be given effect to till the matter is decided

* by the Kuladhipati under sub-section (4 of section 12.)

(8) The Kulapati shall exercise general control over the affairs of the
uniycrsity and shall give effect to the decisions of the authorities
of the University.

(9) The Kulapati shall exercise such other power as may be
' prescribed by the Statutes, Ordinances and Regulations.

8A.(1) Isshall be the duty of first Kulapati of each Uriiversity specified  Powers and duty ol
’ in Part I1 of the Second Schedule to constitute court, Executive e

Council, Academic Council; and other authorities of the university

within a period of two years from the date of the establishment

of the university and till; the said authorities reconstituted, the

Kulapati shall be deemed to be the Court. Executive Council.

Academic Council or such other authority. as the case may be,

and shall exercise the powers and perform the. duties conferred

- or imposed on such authorities by or under this Act :

Provided that the Kulapati may, if he considers it necessary or
expedient so to do, appoint a committee after consultation with
the State Government consisting of an Eduationist, an adminis-
~ trative expert and a financial expert to aid and advise the Kulapati

7 © % The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1983 (No. 193 of 1983).
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in the exercise of his powers and performance of functions in lieu
of each such authority.

15-B'(1) A Rector shall be appointed by the Executive Council on the  Rector
recommendation of the Kulapati. If the Executive Council does
not accept the recommendation of the Kulapati the matter shall
be reerred to the Kuladhipati whose decision thereon shall be
final.

(2) The Rector shall be a salaried officer of the University.

(3) Subjectot the provisions of this Act, the term of office, conditions
of service and emoluments of the Rector shall be such as may
be prescribed, by statutes and till so preséribcd as may be
determined by the Kuladhipati.

(4) The Rector shall perform such duties and exercise such powers
of Kulapati as may be assigned to him by the Kuladhipati in
consultation with the Kulapati and he shall perform such other
duties and exercise such other powers as may be prescribcd by
Regulations. :

15-C>(1) With effect from such date as the State Government may, by State University
notification, appoint in this behalf, there shall be constituted the Servieess
- State University Service for the purpose of providing officers to
all the Universitiesin the State. The State University Service shall
consists of the cadre of Registrars and such cadres of other
officers covered under clause (Vi) of section 11 as the State
Government may, by notification, specify.

(2) The State Government may make rules for regulating the
recruitment and the conditionos of services of persons appointed
to the State University Service.

Provided that until the State University Service s consitituted
under sub-section (1) and the rules are made under this sub-
section, appointments to the posts of Registrars vacant on the

I
(1) The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1983 (No. 23 of 1983).
(2) The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1980 (No. 19 of 1 980).
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! date of commencement of the Madhya Pradesh Vishwavidyalaya
(Sanshodhan) Adhiniyam, 1980 or to the posts of other officers
specified in the notification under sub-section (1) vacant on the
date of publication of the notification specifying the cadres of
officers. as the case may be, shall be filled in by the Kuladhipati
by securing the services of suitable officers on deputation.

(3) All the rules made under this section shall be laid on the t‘able
of the Legislative Assembly.

(4) The persons holding the post of Registrars on the date appointed

: i ; under sub-section (1) or the persons holding the posts of officers
&3» ) included in the cadre specified in the notification under the said
Ll oo sub-section, if confirmed in the said posts before the 1st day of

September, 1980 shall be permanently absorbed and included
in the State University Service. The remaining persons holding
the aforesaid posts on the 1st day of September, 1980 may, if
found suitable after following such procedure as may be
prescribed by rules, be absorbed in the State University Service
either provisionally or finally. If any person is not absorbed finally

_in the State University Service his services shall be liable to be
terminated at any time on payment of one month’s salary last
drawn by him.

‘Where any person referred to in the aforesaid sub-section is
finally absorbed in the State University Service as provided
therein, the conditions of service applicable to him immediately
" before his absorption, shall not be changed to his disadvantage
by making them less favourable to him, except that he shall be
~ liable to transfer from one University to another.

:‘The Registrar shall be a whole time salaried officer of the

Iniversity and shall discharge his duties under the Act, subject
o the general superintendence and control of the Kulapati. He
ghall act as the Secretary of the Court, of the Executive Council,
of the Academic Council and of the Academic Planning and
Evaluation Board.

(2) The Registrar shall be appointed in accordance with the
21)

Registrar




G)
@

(5)

(6)

17. (1)

@

()

provisions of Section 15-C and the rules made thereunder”

Provided that the first Registrar of each University specified in
Part 11 of the Second Schedule shall be appointed by the
Kuladhipati after consultation with the State Government and
shallhold office for such period not exceeding four years and on
such terms and conditions as the Kuladhipati may determine.

Omitted.

Subject to the powers of the Executive Council the Registrar
shall, unless otherwise provided in the Statutes, be responsible
for seeing that all moneys are expended for the purpose for which
they are granted or allotted.

Unless otherwise provided for by or under this Act, all contracts
shall be signed and all documents and records shall be
authenticated by the Registrar on behalf of the University.

The Registrar shall exercise such powers and performs such
duties as may be conferred or imposed on him, by the Statutes,
the Ordinances and the Regulations.

The Dean of Students’ Welfare shall be appointed By the
Executive Council on the reconmmendation of the Kulapati.

The Dean so appointed under sub-section (1) shall be a whole
time salaried officer; '

Provided that the Executive Council may, if it is considered
necessary to appoint, on the recommendation of the Kulapati,
a teacher, not below the rank of a Reader to discharge the duties
of the Dean of Students’ Welfare in addition to his duties as such
teacher, and in such a case, the Executive Council may sanction
a suitable allowance to be paid to him.

The terms and conditions of service and the duties and powers
of the Dean of Students’ Welfare shall be prescribed by the
Statutes.

(22)

Dean of Students’

Welfare

* The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1983 (No. 23 of

1983).



The appointment of other officers of the University referred to in section Other Officers.
' 11, shall be made in such manner and the conditions of their services

\' ' and powers and duties shall be such as may be prescribed by the

Statutes, Ordinances and Regulations.

« '18<A On the inclusion of post of other officers covered under clause (vi)

Section 18 lo ceuse
of section 11 in the StateUniversity Service constituted under section '© #pply on

2 . . . Inclusion in State
IS.hC tll:e prgiwsmns of section 18, shall cease to apply in respect of Univewsity Service oF
such other officers”.

certain other oflicers.

CHAPTER IV - AUTHORITIES OF THE UNIVERSITY

19, The following shall be the authorities of the University -— S:::::':: =
(i) © The Court; -

(i) TheExecutive Council;

(1= ‘.) The Finaﬁce Committee;

The Academic Council; .

Faculties;

The Boards of S'tudies;

] ‘Academic Planning and Evaluation Board,

Lol

). Such other authorities as may be declared by the Statue to be
3b . - .
- the authorities of the University.

The Court shall consist of the following persons namely : gz:'n"fﬁ"m"" o
GROUP-A

the Kuladhipati

) the Kula:pati

(ii-a) the Rector;

(iif) the Deans of Faculties;

- ! The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1980 (No. 10 of 1980).
- * The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1991 (No. 23 of 1991).
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(iii-a) Dean Students Welfare;

(ii-b) Dean or Director, as the case may be, of the College
Developments council™; —

(iv)  the Secretary to Government of Chhattisgarh Higher
Education Department “or his nominee not below the
rank of Deputy Secretary,

(v) the Commissioner Higher Education, Chhattisgarh;
(v1) the Director of Public Instructions, Chhattisgarh;
(vij)  the Director of Technical Education Chhattisgarh;

(vii)  the Chairman of the Chhattisgarh Board of Secondary
Education;

(ix)  theMayorofthe Municipal Corporation or the President
of the Municipal Council as the case may be, at the
headquarters of the University.

GROUP-B

'(x)  four Principals of affiliated colleges of the University
amongst whom, there shall be atleast one Lady Principal,
to be elected from amongst themselves in the manner
prescribed by the Statutes,

'(xi)  three professors from the University Teaching Depart-
ments, elected from amongst temselves, in the manner
prescribed by the Statutes;

(xii) two professors from the affiliated colleges to be elected
from amongst themselves, in the manner prescribed by
the Statutes.

(xi)  Two persons from amongst the Readers or Lecturers of
the University Teaching Departments and three person
from amongst Assistant Professors of the affiliated
colleges to tbe elected from amongst themselves in the
manner prescribed by the Statutes.”

| The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhiniyam, 1991 (No. 23 of 1991).
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